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Title: Further discussion on the motion to consider Statutory Resolution regarding disapproval of Coal Mines (Special Provisions) Second Ordinance,
2014 (No. 7 of 2014) and the Coal Mines (Special Provisions) Bill, 2015 (Statutory Resolution withdrawn and Government Bill-Passed).

HON. SPEAKER: Now, the House will take up item Nos. 13 and 14 together, Shri Kalyan Banerjee has to start the discussion on this.
...(Interruptions)

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam, I have given a notice. ...(nterruptions)

#Tololter 3wl & el Pl i 3, sARTY 31T SRIGT WA @l 8, 34 Jd el @ oiar ot 3

SHRI ADHIR RANJAN CHOWDHURY: I have given a notice for 'Zero Hour'. ...(Interruptions)

attotofter areergr @ Sfi3Y aifaz gmar @) @5, ot 289, A aicld, anft ordl

...(Interruptions)
SHRI KALYAN BANERJEE (SREERAMPUR): Madam, I express my heartiest thanks for giving me this opportunity. ...(Interruptions)

HON. SPEAKER: Please sit down. Now we are taking up the Coal Mines Bill.

...(Interryptions)

SHRI KALYAN BANERJEE: When this Ordinance was introduced in this House, I made my elaborate speech. I do not want to repeat the contents of
that speech. I just want to tell something to the hon. Minister. Yesterday, I was hearing his speech regarding the auction and the scrapping of the
coal blocks, and the auction because of the order of the hon. Supreme Court. I want to say through you that this is not the first time the Supreme
Court has said this.

I just want to draw the attention of the hon. Minister to paragraph 5 of the 315t Report of the Fifteenth Lok Sabha, the Standing Committee on
Coal and Steel and I quote:

"The Committee note that from 1993 to 2004, applicants used to identify a coal block and approach the Ministry of Coal for allocation
and their applications were considered by Screening Committee &€} The Committee observe that most non-transparent procedure was
adopted from 1993 to 2010 for allocation and supply of coal blocks. Several coal blocks were allocated to few fortunates without
disclosing the same to the public at large. The natural resources and state largesse were distributed to few fortunates for their own
benefit without following any transparent system, was total abuse of power by the Government. &€! The Committee are also surprised
to note that between 1993 -2004, no data was maintained by the Ministry regarding number of applications received by the Ministry of
Coal and only the minutes of the Screening Committee held to consider/reject the application of a particular company were made
available to them. &€} The Committee feel that entire decision making process for distribution of coal blocks needs investigation and
necessary penal steps should be taken &€} "

Therefore, this issue was thoroughly discussed in the Standing Committee of Parliament. Incidentally, I was the Chairman of that Committee.
Madam, you will be happy to note that all the Members of this Committee took a unanimous decision but unfortunately the recommendation of the
Committee was not accepted by the then Government. I must say that our Committee had first taken note and made observation also on that and
after that the Supreme Court had delivered this judgement. With great respect to the hon. Minister, he was not there at that point of time, I would
say that it is not the Supreme Court but a Parliamentary Committee that talked about the non-transparent system for the first time. Thereafter, since
steps were not taken, the Supreme Court delivered the judgement. On behalf of my Party and on my personal behalf I convey my heartiest
congratulations for adopting a transparent system of bidding. I have nothing to say on that. Even prior to the Supreme Court judgement I was for
bidding.

I do not want to reiterate the points I have made earlier. I would like to have a specific answer from the hon. Minister and I will be very much
obliged if he gives it when his turn comes. Are you going for the reversal auction of the coal blocks? If you are going for reversal auction then I will
have to oppose it. I would request the hon. Minister to appreciate that mines are the properties of the States but because of the constitutional
provision, the Parliament has to legislate law in respect of mines. As per the constitutional provision the coal mines have been vested with the
Central Government. State is the land owner. Suppose State 'A' has coal mines and you say that reversal auction is restricted to State 'A' alone, I
have nothing to say. But if you extend the benefits of the reversal auction to every State then, 'B' State may come and participate in auction and
succeed also and in that case these States will be benefited but the people of the State where the mine is situated will not be benefited. Some other
State and some other people will be benefited.

I do not know what is in your mind. I do not know what will you do but if you do it, I will have to strongly oppose the Bill because this is
contrary to the scheme of the judgment itself. The scheme of the judgement is to auction, to bid and to take more revenue. If you make a study of
the entire subject, from the very inception, the auction system was not there. Coal mines were given without any revenue. Not a single Government
received revenue from 1993 to 2010 but the private organisations have made their profits. These financial benefits have not been passed on to the
people at large. People at large have not benefited. Consumers have not benefited. Benefits have gone only to the industry.



Now, you want to go for the reversal system of auction. Ultimately, the mines belong to the States. If that is so, people of that State should be
benefited. The Government of that State should be benefited and not the State where the industry is situated. I have an objection to that. Please try
to appreciate this.

In one classification, you have asked to specify the end use. I have no objection to it but under one head you have brought all end uses like
production of iron and steel, generation of power including the generation of power for captive use, washing of coal obtained from a mine as also
cement. If you say that these coal blocks are only for power generation, I have no objection but if you say that these blocks are for these five
purposes, then I have the objection. 1t is because iron, steel and power cannot be classified in one place. The classification must be based on some
rationality but this rationality is missing. If you identify some coal blocks only for power, I have no objection. Please do not include everything in one
classification.

12.52 hrs (Hon. Deputy-Speaker in the Chair)

Now I have to seek two clarifications from you. What should be the arrangement for the interim fuel? For some blocks, already auction has been
held. Now the blocks will be given to them. Then they will operate but the full-fledged operation would take time. I believe a minimum of one year
would be taken by them. So, what would be the interim arrangement for production of coal of that coal block and for supply to the power sector? We
are very much concerned about the power sector. It is because the maximum Indian coal is being used in the power sector itself. Around 80 per cent
coal is being used in the power sector itself. Therefore, we are all the more interested to see that the power sector gets uninterrupted coal supply. If
uninterrupted coal supply is not there, it would create problems. Summer is almost at the door and people will suffer if there is power crisis. So
kindly clarify what arrangements have been made by you for the supply of interim fuel to cope up with the coming summer season. That is an
important matter.

Secondly, repeatedly it is being said that because of the auction, States are going to be benefited. Rupees one lakh crore have come to you. How
much of it have you given to the States? How much has been given to my State? When did they get it? What is the amount? Nothing should remain
in air. Everything should be in reality. zar 331, zar 31, 22¢ WA B ava &9 off adlar ot adr sw? You must give the exact figure and exact date on
which the State has received it. As per our understanding, the States have not received it. I talked to Mr. Mahtab also. He has also said that their
State has not received it. Everything is in air What is the proportion that you are giving? If you are having Rs.1 lakh crore, what percentage of that
the States are getting? You give us the percentage of State-wise allocation. You kindly clarify this part.

Sir, I would like to raise another very important point. We cannot forget the fact that this country has developed decades after decades because of
the nationalisation of a few Public Sector Undertakings. We cannot forget the role of the coal industries towards the development of this country. We
cannot forget the role of the Steel Authority of India and other Public Sector Undertakings for the development of this country. We cannot forget that
you may have affection for the corporates; you may have more affection for privatisation. Maybe, I cannot be treated as an intellectual unless I
support the FDI and bring FDI in the country, That has come. Maybe, I cannot be a very popular administrator unless I bring FDI from abroad.

The two things were very important for the development of the country. First was the nationalisation of the coal industry during the times of the late
Indira ji and second was the nationalisation of banks. These two things have contributed to the growth and development of the country. Those two
were the skeletons on which development of the country has taken place. How can the Public Sector companies like the Steel Authority of India and
other PSUs compete with their private competitors? How can we expect that? It cannot be expected. No Financial discipline is applicable to private
companies. There are no compulsions on them. There are no statutory bindings on them. There is not even any accountability for them. But the
Public Sector companies are having accountability towards the Parliament.

Therefore, I would like to request the hon. Minister to make a legislative scheme and through that scheme you may give priorities to the Public
Sector Undertakings of the country to compete in the bidding process itself.

Sir, thank you for giving me extended time.

HON. DEPUTY-SPEAKER: It depends on how the Members are raising their points. Sometimes extended time has to be given.

ofl alrs# adter (anfeemarg) @ 3wesr Sfl, wier AR el Yiidsier [e, 2015@%muaﬁaﬂ1ﬁﬂ:maﬁmﬂﬂﬁmnﬁqaﬁﬁﬁaﬁ:ﬁmﬂam§. 204 wa
#HI$A @i 3irdest Rpafere ydis G o 38 3 R, a6 4y 391 @l Ul 3| as Afla OIF o1 stoiie 8) sof 204 seifaa 3 A 4 ecliaa galy deiomon ygor 3 &) su baad A s
391 31 wlel @l 3Irulcol oA g3l &, Al A sneraEl &) Icurcs! A Bl W1 DR SADI I Sloll ) SADH AT 8l e e 3 e o1 gisage sft war gan &) A 91 @l
Ristefl anfde, Jor & &2 vl @1 Rsiell aifdw) safen arst Pog, A1 goa & sAd FW Pv BEl Gl b Re, SN sEes 3 e, 3o 204 wdiaa @1 dliavel Gl & e
it was fAfeis & w0 3 el ond 3 3 v an e i) adied s AR @) sads e aurd 3ar g

13.00 hrs

3 ar-ar gl § [ Jg2 yrodl I, usrst &gl 9, sifdener & dsecr-wisa Siql 3 it ol ecifasr &, A off siiaerer 3 & Asgcr-wisa vi¥ers A sifaeel g6 O ag, AMFd B
anfearft gl @t Asrga weor I e "o dae” oft R oif 3 Al I Srsyer-wisa I JFafsae anq Jfi ot "t Yac” 8, 3uE w5 Qfdorer & R ora &t ot sy e &,
3acht daafer 2ol aifge) PR s 2 B IdaFAlRT ordl g8 q asi w2 Ashivlr w6l o Jae & dar oEl 8l &

# anuds arer A BT A A Ugell AT § 85 welidborel &l & arg St udidier &, e aper 21an axdreater ordl Soft ot Brdicrd ! ell? i fordge @ § o aid) S
3ol 301 3 3N aaEl) o wArsfhion ehersr snfdardl &gl 3 &, sdla &) 9 &) ow A wa 70 yffert A 80 yftrer A st anfdardl i) A &) o1 RERcR gl B aga wa
e o 2@t 3) wdl aidior @ vy REReore i 3 aRN ey Aol qai U2 dx Ry aal w2 el e uell @ #ft YR adl 3, aal we Asw B Jfwen ol 3, asi w2 Rerell B
Fften ordl &, aat w2 fgn 61 Flaar ol &) A swel seflar B Bls o2 aE Gl O W AeER &, sAfen Jowent sifies it Soft aifde) uefl, Asfl g 6t fBien i sew
a1eft et ot dt smeft anfe



3ot 204 seiiar 3 dicione s & oft 4 setfax &) 3 Jicfl #Ec A Brdcor waar § b &M dcisnen 3w 3t il 4 Sletsorer weuforn &, 301 weuferll o YRt &t sl e i
SRGloe SUlerl &, Jornl YRy Sof @1 yremst uae 3 el ama 3efl Sert & 6 weadt-aed, 2014, 3 a1 3w 3l g3 33 Agel 1 d e urer @3 33 s fsen
) B2 35 3 Risreft B ager awaft 3) gany o 3 wiien 3t urslt Breran 3, Afdvor ot Risteft 3 age oz &) aoft off aai widonsar & &t Rafkereore vae I Riden wdoe
92 feem arn 3, 3etort w3 IR sft sy Irser & ordf anm wr Far By Aot ger A SN Rreht st am 3 &, sy yroar A Roreht B oo wiren iz wrsft gy grea i s a1 2,
aeiifds aai uz Sloryerer wnegar &) REkaomr vae # fieoft el s yraenor fasen aren 2, ag oft asi ordf am 22 3

i aicft arate A Prigor waan § b NERerRoe vae & & ot 9k o aifde en, 32kb e & ewor &) 3muot a3t $21 fer w2 ameft ar dicrel @1 arRR e &, sad fom &
MUY LGRS ST &)

oft smitor RBiz (2reron) & 3urezier ardtee, A6 AR Bt u2 ag shfte aaf & 28 2, srender B Fu 3 apft gorw wm @2 261 ) 53 Dol doimot B e wger 3 gy R
IR &) drotofler dfea semmer B 24.09.2014 ¥ anSor B uretor W fere Az @ 4 ok don usn 3 @b 20As @1 A0, ordl et 281 e qfer B B Brder B ez
1o 3o 3 @R &t St anier eft, BrRrY aif A5 8y 3 ariase S Ay & o 3 eft, 33 v den wlen sirdesil 3 St aEeTar? gan e, 3 uRcelf e ae ¥ ffm
Aog, AIWII WY ALAMSN eTIoll UST| 33T LA A5 aneerdn 31 3ot B avrefard 37 apft aas 18 adter eciian] wt andeor $-offemsft & aaa gan &) aragqa fu.sh, & it Braswerr &
fos srsrea i aga aifer g& 3, 1,86,000 asdrs w1 ot smaren fxmen srn e, s offemsft & arg corn & Ro aa e a5 efty anft @ 18 @la sdiol & o oftamft g 2,
33wt 1,22,000 @3ts 3w & Iora &t swieet! g 3 s 2w a1 dog, 33wr B Tt 3 ol Jear aren 3, aftw Jo1 reel A SIeel, SIsl R I 3rulge 8l I8l 3] AL
et 3 &5 anf3am ot 515.52 s, sieer ygor @t 35,588.8 wals, uiter wenar a1 11,203 wdls, aenieg @t 1,602 wits, smews o 12,622 o sliz orilesie sw
Jraiféras @iet acifa &, 47,553 ot FuR & 2rera @ am fBcem,

i 2003 & are fege 3curgar &1 3 o foroft gl @t e fpen srRn Al wRIeT &t oD #ieT a6 91| Sor & s #ft eft ffp fea @1 3cuiGel v ATgAR a%) a
2004 4t wraet A Afao ageal 3 Asft ang, aa wwr & @i sdie) & offesft o1 Bl e Afver ga1 af ao gdte, wer 331 w2 Kk ad @2 a6 ik fdy Fu A
€Nl @ e ugenal A efteasior 3 amdest 3ot w1 wan asedt 38 3ier 9 o1 B et VAt ufBefy and R 331 s B asd aieft Ster sy, Sit aifdret off Sier sy s dar @t
gform 3 a2t agomaft g€ sy yenet sicfl Sft o g1 arer @Y age sivfizen A AN gu war {5 a1 s3I g s A ueldion asd &) sad aeran @i s A wew &, $A asls A
3oalor $-oftemaft a1 forfer forem amst &t ag wad gu woft & 38 T R ag o ke gan 2, st gt gforn 9 st 6fY Fewga g8 &) AR @ ot @fiede & Ry s v
$a6IaTE AIDR Soll ATe &, FOel 3112 frrar & efteasior 3 gamt clsil 3 5t ar@eT 3, 33 g1 Q31 D6l A& &) D Ielrar s o off 5309 aop freren o ganm &) &
aal fiwel oo Al ao 3wR dowm? MR A #Hier feen @ & fép sl @ s 368 & oMy usdl wken ol et a1 en, 35 yferora 3 @wr wkren & Brerar en By
IcuIGel oldl 8 38T eI BRI IewT A Y91, otal a0 24 @i el & 33 3, Afdor gy epler wraz adf Fenfiar 3, Sist wiar &t xeE! &, Afvor s arsye oft &9 gr BRI
oral farem) et war 3 war us wa g3t avs gt a1 28t 8 e d-oltemedt @t St fofzr gan &, ot fmrelt & 3cwar @1 g oft aeom) epfer diae @ valn @ken ot e,
AR U2 Fireton) 313t forfle dte we Sor 9 famiclt &6t w11 @ 3t 8, et syt 6t woft 8, 33wt oft somwr Aoy ater 30-35 e wken el 3 o 81 &) FIY Jor A SR
&, Aot a1 32T Icurgol ofdl @2 ur 38 &) Ried @Ye edfos amecst ganm en 3odion a il e sicrer: 2o @I @Y 33 forazer av2al @i forvfer dair ust

apft 7 urar St et 2, 3l 20 e Stere wr wien RSl 3 amene Ao &) sad st Rl gy ars2 s 3 3, A AW oft aaa Al s @ wsEa o B fw
ISl AT O Wog, ARG a1 S 3ior 3, 33 A usd 32 gfererer afdr sl @ & ciefl off; alcad R amer B RAE B are @ a8 42 udie 8 sR J) FIV RN Wog,
313 of YarRil 3fiz s gl A5 R & R 5-5 gffrer aiftifyes Ssodler a1fdr 3ar avt S fowlker fren arer 3, ag aga & sawrr e asear §) asd s @) @ 6 oftensft
& @G ot W frerar aret &, e We 331 A5 @1 AT @1 @sic oidl BT 08 agd ot Adbd 3 A it urdt B el A fordaer 2 s st o fsaft fgema & sreder
@2 BRI avs 3 @ia sfE 521 8 3 om wdt 8, 33101 As1gl B Wemn & R oft o fen 3) 531 @y 31 wa s v welt wE @ A, Afdpor 3@ Ysde dusttsr sor e
aciiept @ $-oltemmft A if¥e cslt, soret oft 531 @ w1 2= 3o Aon 5 Bt sl & seiter sme, s 33 Hamksn @i, JoroT Yoralt 8l, Jordb acdl @l oilwd B
Sit JolGE a8l BT 2 T 8§, Jokol Y3t s A AT Blon AL s A6 BT aga MU 8iq 3 9% e, sAfew Bt Fu 3 3orwt s gpft 3 arer @1 DI e o,
fOrRRI o1 2me oft GoweT 81 AP 9 32 e @1 g A wwreler war g

3ITUG! 3T fERI) U] g -age Heldg

#SHRI SHER SINGH GHUBAYA (FEROZEPUR) : I thank you, Hon'ble Deputy Speaker Sir for giving me the opportunity to speak on an important bill:
'The Coal Mines (Special Provisions) Bill, 2015.

Sir, during the tenure of the erstwhile UPA Government, the bidding process for Coal Mines was full of malpractises. Ultimately, it resulted in the UPA
Government being ousted from power during elections. I thank the NDA Government under Shri Modi for bringing this bill so that transparency in the
bidding process for coal mines is restored.

Sir, whether coal or iron or water is there, there must be transparency during the bidding process or distribution process. These natural resources
must be provided to the states in a just manner. 1t is essential for the development of states as well as the country.

Sir, power cuts had become the order of the day during the tenure of UPA. It was because coal blocks were not granted in a transparent manner.
People who were close to the UPA were given coal blocks. All rules and regulations were thrown to the winds. The country suffered as the coal block
allottees did not do any work in their collieries. Production of coal was badly hit and the country had to pay a heavy price.

Sir, the courts had to intervene to set the record straight. The orders of the Supreme Court had ensured that sanity has returned to the proceedings
now. Sir, prices will come down when there is progress and development in the country.

Hon'ble Deputy Speaker Sir, Punjab too needs coal for various purposes. The centre should see to it that all states are provided with the amount of
coal needed for its industries. Allotment and supply of coal should be as per demand and needs of the states. Power plants also need coal.



Sir, during the tenure of the erstwhile UPA Government, production of coal had come to a full stop. As a result, production of power also suffered.
So, regular and constant production of coal must be ensured in the times to come. Also, sir, the private industries like iron-foundries and brick-kiln
factories also need coal and power which must be ensured to them. The coal provided to them should be subsidized. During the times of UPA
Government, we had to import coal although we had ample coal reserves in our country.

In the end, let me reiterate that I thoroughly support this bill. I thank Shri Modi and the Hon'ble Coal Minister for their efforts to ensure transparency
in the coal-block allotment system.

Thank you.
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"Any prior allottee who is convicted for an offence relating to coal block allocation and sentenced with imprisonment of more than three
years, shall not be eligible to participate. "
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SHRI DEEPENDER SINGH HOODA (ROHTAK): First of all, I will start by congratulating the hon. Minister for bringing about this very important piece
of legislation which is going to determine the course that minerals in our country and their extraction and usage is going to take place in the coming
decades. Of course, this completely overrides the Coal Nationalisation Act of 1973 and the main tenet of this piece of legislation is auction. An
impression has been brought about by various Members and also political leaders outside and inside this House that this is something new and has
arisen out of the Supreme Court Order and this is something which is brought about on the agenda by the NDA.

I will make ten points. My first point is with regard to MMDR Act amendment. It was actually the introduction of concept of auction and e-auction. It
was actually prepared by the UPA Government in 2012. It was introduced in Lok Sabha in 2013. Sir, you and I were the Members at that time.

Let me point out the exact provision 11A of the MMDR (Amendment) Act, 2012 which was introduced in the House in 2013:-

"The Central Government may for the purpose of granting permits prospecting license/mining lease in respect to area containing
Coal/Lignite select through auction or by competitive e-bidding on such terms and conditions as may be prescribed.”

This was the first time in the Indian history that a piece of legislation introduced the concept of auction. I am thankful that hon. Minister has carried
forward the same thing and brought about in this House.

uep 3y ard o &, fiwer aa e & ara @wdt st &, PR 3 aden aear § e i @i o Sh e scifaa S fiee &, aidt ot @t uan &, @ fwer 20 ame 3 foreer oit
vetredic gu 8, a 32 Hide fpu & From the year 1993 onwards, the Supreme Court has cancelled and for your convenience, I will try to speak in English.
From 1993 till 2003 — for twenty years — the Supreme Court has cancelled all the allocations of 20 years. Now, the Congress was governing only for
12 years out of these 20 years. What about the rest 8 years? An impression has been carried out that this is a political/partisan matter which was
pursued by the Congress Party. The fact is that of the 20 years period for which all the allocations have been cancelled, the Opposition was ruling
the country for 8 years. It includes Vajpayee Ji and United Front with all the political parties in the late 1990s. In fact if you look at yearly allocations,
the highest number of allocations were made in the year 2003, when 20 coal blocks were allocated by Kariya Munda Ji and by the Vajpayee
Government at that point of time. I have no reason and I do not want to cast aspersions on the bonafides of Vajpayee Ji or Kariya Munda Ji or on all
the allocations that were allocated during the NDA Government. We do not want to do that because that was a part of a process but unfortunately
as the same process was followed in the next year, the BJP Government has all the reasons to cast aspersions on the bonafides of the subsequent
Power Ministers. Politicking is something which we cannot prevent. We will stick to our stand about ethical politicking.

A very important thing has taken place in this country. I want to urge all the Members that coal and all the natural resources are national resources.
That is why, in the Part XI of the Constitution of India under the Central List provides and gives the sole right to this Parliament to legislate on all the
natural resources including Coal. Coal is included in the Central List. That is why, when India was facing a coal crisis, we brought in about a Coal
Nationalisation Act. In 1991, Coal India became profitable. Immediately, as soon as it became profitable, we opened up. Some private companies
were allowed. So, from 1993 onwards, there has been a dilution. Now these national resources are being diverted towards the States. I have no
problem with the States because there are five States which have 99 per cent of the coal reserves. What about the rest of the 25 States? Our Union
is bound together by a very delicate promise that each State has made to each other. That is why, the Constitution makers did not provide national
resources in the State List or in the Concurrent List. They provided it in the National List. All the proceeds, Rs.7 lakh crore which is the amount
estimated by the Ministry, will be going towards these seven States. What about the other States? For example, every State in this Union is
praviding something else. The States of Haryana, Punjab and some other States provide surplus food grains. We have never demanded that we will
auction our surplus food grains to the other States. My point is, this is a national resource.

HON. DEPUTY SPEAKER: Hooda Ji, you are telling about all these five States. All the five States are very much affected by low income even though
they are rich in minerals. But the other States, about which you are telling us, are very rich. That is why, how can we give? Those five States are not
very developed States.

SHRI DEEPENDER SINGH HOODA: 1 appreciate your point. I appreciate both your indulgence in my speech and also your point.



Sir, I agree that these States need to be given lion share of what the Government wants to give. But you have to understand this point that when it
was difficult to mine, all the States put in their money through the Government of India and Coal India was created through the Coal
(Nationalisation) Act and mining was pursued. Even today Coal India mines about 500 million tonnes. So, all the other States which, actually in the
time of need, put in their money too. So, now when the Government is planning to open up the coal market for commercial gains, for privatization,
for private profiteering, some proportion of that should be re-paid to the other States which helped out the mining in the time of need. You know, Sir,
that is the reason.

My point is that the Constitution of India puts coal in the National List. But now effectively all the revenues will be going to the States. That is why,
we are debating it here in the Lok Sabha. The Constitution did not provide for coal legislation to be debated in the State Assemblies. The
Constitution makers created a Constitution by implying certain promises that each State made to each other that in the time of profit or loss, we will
be together. That is why, the concept of share resources is being diluted. The Government should provide for these poor States. But it should also
protect the interests of the other States who will be requiring coal for furthering of their own economy.

My fourth point is regarding the number of years of these leases. This is a suggestion to the hon. Minister They have provided for 30 years lease
period extendable by 20 years. I looked at all the legislations of auctions, wherever natural resources are being auctioned across the world. Nowhere
the period of mining lease will be given default for a period of 30 years plus 20 years because renewal is very easy. Nowhere is it given for 50 years.
In US, the Mining Leasing Act, 1920, which governs the US auctions, provides for auctioning their mines for 20 years. In Indonesia, which is another
coal rich country, they auction their mines for 20 years only. So, why is the Government in a hurry? It is a Government which is elected for just five
years. Why does the Government want to auction off all the national resources of coal for the next 50 years, 30 years plus 20 years? Why? It is
because nowhere in the world this has been allowed.

In fact, in US, because of this auctioning, now there are a lot of litigations by the consumers who believe that the prices for the consumers
have increased because these auctions have created monopolies. sicft oft, adt @rc oft eemor 3t 22rom uSen aft a=w anuol eerror 231 fAy Sra sifagior &Y Zar 3, o Rsror
et seifay @l 21 WrR APN7? $A e @ Qidtsror ol 3 s e Qidtsior aren uom, gt oft ororz 28 7 wlor-wstar 3wl et selfay o 28 ¥ alie amuet oft
ot uden aifds aeldfeflar fyee a1 &y If you look at the Supreme Court of Wyoming and Montona in US, litigations are going on because some
companies, through auction, have created monopolies and they have hiked the consumer prices for the last 20 years. That is the pitfall of auction.
The Minister has to be careful on that.

There is one more contentious issue. It is the question of regulated and unregulated. We know for power sector, which is regulated at the moment,
the Ministry has proposed reverse auction and for the unregulated sector, steel and cement, the Ministry has proposed forward auction. Reverse
action means the lowest bidder will win. 33 smerl @&t & b @f R & oA wive w2 sifderer Pepice! @ wr feen & But, I have two points on regulated
and unregulated issue. Who demarcates it? =z aga agt dufaz &t o 26t & Which committee does demarcate it? It is not about auction but it is under the
garb of auction. Which committee does make a distinction which is an unregulated coal mine or which is a regulated coal mine; and whether it is
going for reverse auction because that will determine the coal price and the accrual from that mine? Will the Minister reply that the Power Ministry
has made elaborate plans to have that committee?

We also had committee for last 20 years when these allocations were made. That is what the Supreme Court struck against any subjective power
given to any committee. That committee consisted of all the State and Government of India officials. If any subjective assessments made by those
committees were wrong, how can the subjective assessment be made by your committee determining whether a coal mine is regulated or
unregulated?

Shri Naveen Patnaik, hon. Chief Minister of Odisha has already written to the Prime Minister that out of 9 mines in Odisha a determination was made
by the Government of India that eight mines will go for reverse auction for regulated sector. So, this is the subjective decision. amar aet il 3 razmer
3501 o Grsaa 3, aelifds sad ¥dsar foreser wrasar 3) sAdl 1 WS EMPIARS dll2 WiARs i 3] sdfefid @ anu widRs w2 33 & e def oft, amu e B, A oft woroff
a1 ) wt ST g, selfdefid ShwpRter vae amu Arass an 33 &) AR @ anu Shele Wy wiEd 8 s ugd 3AW WARS W sifavet w33 F, vz 33>
arg gelfdef3et 3 s yredersSivler elfelt ared &) Sfa as M, As St ast sifavrsr &1 va1 & oY we s At w3 @ var & 5 ag WS sndbe § pn i 3! Sepe o 3
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oft ditog, Rie 331 & I8 v aga asT sgcaw! wise &) = a1 sdfeBiet vae & fore amu g wad fp 3PR 3@ Woes @8 38 &, They should promise that for 50
years electricity will not be deregulated. But they are bringing about a Bill to deregulate electricity. So, this is very dangerous.

o 3l wige 3) A 3@ v iz QPReol Ao s ) o dwz 631 adist 28 sfir 29 3, It provides complete immunity to the officials for making the
determinations. This is the complete immunity against anti-corruption laws. @@ @ usen Afdzdee &) us baen wal 3z 339 U6 Aw2 3, difds s3El usd
ordl e 218 3m SIen & 5 3orn) gl a2a 3 seford] Riell & a @i off thren @2 2 &) @ sk g 75 ol 6dl-odugrel v 599 8, [radt gold 3 sl sirefler sterem uidf or
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Sit 1 31,021, B 3ie2 Bister s o1 wige 3 .01 ¥ 3ic2 o i 93T 39 et gan &, Siat W aifaeiar gu & sicf} S, F wgon arsn g R axd Risrer fisd & oma & at 39
fere oft amusr @ Yifiemoer ordf 22w &) st amu Yifdeor crse, mids Biewer e dta e ws @1 sifagmr of &, 321 u2 amwot cron @ifde

woldiiRRoEICe [Re1aist A el v wise & sifaee RigEe vordiroric Ricisi & JcEs & a6 aga snila ard &) apfl si-allel ordl gan &) wordiropica Retsizar fien &
fop ardt faren &) vos ow,uer.and, & R & fiv ot 29 yfererm siEeior wivee msfeer & fom dtars en, 3t gers? a@ 3 ater 11 gferer @2 28 &) 5121 8t sordbl wr qdl,
sorept Waren 3 o 11 yferor sifw wizee @) Star @, aftpdl @1 siuer w91, snudbl #6i 3) @R [on wordizronic fesiia b ama slfaver @2 33 3) 26 aga 8 el aa
2 apr 3Lesl, & Pl @ amrs uz s w3 38 & aelifts anues! uan & 5 A B¢ 6 aen s fen @ s it snuer 3te. sl & Rad & smure u2 smer efiv3fe e 8,
331 3¢ & amenz uz 3pR PYia o o seEie @, the Attorney General had quoted the CAG report. The CAG Report had made three recommendations.
One of the recommendations was precisely that a single window should be created. amu siferorer @3 difsm sl frms! freft @ 3aPb ae M veriReEie
Rretaiya & difSesn Aifésel S sifaroret 3 & ag aMuesY el G 3o, amu Sl @3 e &) Aol @5 amu v adids A 3! anadl & 32 & 5 anudl vordieetile Rreraiysr &1
a1$ @I et wordferdie freraiyer avt A5 aeret & 2 ordf aorr &) 531 U2 Mt FMast i s &) s semar e, B B d was s ast aer am The CAG made a



point that you should incentivize the people who actually have started production. amft 3G gara St ot sft @sar &5 forer el of @ 9 ardl fpen @ o
anfyer fosen e ciféser frer clell of @@t 9% fopen &, Jorm) L3ifearsr offt fpen s, @eiifts disTwior & ar¥ 3 731 smueht JFerE B I U §)

In this case, people who have invested a lot of money and who are producing, they have taken it away from them because of the Supreme Court
order. afdpor 3a1d fére amuar aen fpan, 3 st & fp 3o fore oft anuedt pw & wo MNaen aifde, weifds us St 3 urr Riswier amen, 7 AGor @ vw anT 3l adern
anen § 5 ag et senad B velldboret 3 oidf aen, St wier AsA et 268 off, a@iifds semas fren sren 2, adt RreriRr oft snet 8, 10-15 e eenes: 33 Jae e smen
3, agi s, dugecaaz Ryue @t & ol gsi 2 &g @1 YIsA dodr 3, RS Sdol asT ASol a1 Sl &) ag amor 3eft aifagrer fsen &, Rt 7 v adasa Rswia odon, as
3B farem,

Sir, my last point is regarding the Scheduled Tribes and the farmers around these mines. There is no provision for them. It has been our stand
that they need to be properly adjusted and accommodated. The hon. Minister is here. The Scheduled Tribe Plan of the Union Government has been
slashed by this Government by Rs. 9,000 crore. They are not thinking about the Scheduled Tribes, the small farmers and the SCs. Even in this Act,
they are going to allow private profiteering in these mines. They are going to open up, by reducing from 28 per cent 'No Go' in a forest to 11 per
cent, large tracts of forest lands and new mines. They are our natural resources.
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THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): Mr. Chairman, Sir, I am extremely delighted that we have had exactly 20

Members participating in this debate. The same number of Members had spoken on this on 12t of December. There were six common Members. So,
effectively I have got the benefit or sage advice of at least 34 Members who have spoken.

SHRI DEEPENDER SINGH HOODA : You are also wise.

SHRI PIYUSH GOYAL: I am a much wiser man today with all the great inputs that I have received from my young friend Deepender. But I would like
to place on record my appreciation of both the concerns that have been flagged off and the valuable suggestions that have been brought before me.

I wanted to start by just highlighting a few things that hon. colleague Mr. Jyotiraditya Scindia had raised last time. Because at that point of time the
whole process was new, we were just starting, he had expressed some doubts about our ability to do this auction. I will flag off the six doubts that
he had raised.

He questioned, while coal production has been increasing at one, one and half, two per cent for so many years, how does this Minister expect to
increase it by eight per cent a year so that we can achieve one billion tonnes?
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oft u. avraRder Sft o d.eer.epr & e Rorieror & e 3 vw-al el & a6 eff) I assure you that all PSUs and their requirements have been
taken care of completely and adequately. The State Governments are also getting blocks as per their requirement. The requirement of safety and
health care of NLC workmen particularly drinking water that you flagged off will certainly be looked into and they would be protected. This is a pro-
worker Government. This Government believes in the welfare of the workmen who threw their sweat and toil and bringing out coal from the mines.
You can rest assured that under no condition will their interest be compromised.

HON. DEPUTY SPEAKER: Mr. Minister, as regards NLC, many Members have raised this issue. The problem is that consecutive Governments have
not solved this problem. Our hon. Amma also had written letters in this regard. The problem of workers is a burning issue there. Some immediate
action should be taken by NLC. They are getting only the assurances but nothing is being done.

SHRI PIYUSH GOYAL: Sir, I am very happy to inform the august House that when there was a workmen agitation in Neyveli, I personally intervened
and got the workmen their due three months ago. I would shortly be visiting Chennai. I will certainly have conversation with the management of the
Neyveli and look up what are the pending issues. I will try to solve them and then I will come and meet you.

HON. DEPUTY SPEAKER: You try to solve the problem.

SHRI PIYUSH GOYAL: Sir, the foreign company issue raised by Shri Ravinder Kumar Jena ji is misplaced. @) Rdoft duofl eler aclias & airical 3 om01 a1l
JAaoedl &) Si el sRa 3 5w dusller eom vae & gr feres 81, dan adl duelt w1 & Jwdl &) Jmer-amer gx RSl duforil @ sarse 3 fp 4 s a3, ol
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oft apfdee A oft of 52 P ared and @dl, Mine closure is a matter I am very much seized of. anser aciier v sisfiz weren &, st Jor soraf¥e v &, it 391
e 3t et 2, o1z 3t seoft sirsol 2, Rreradt xrcar ol fven arn &, ot cfiftier & grecrar 2 I have started a process to get some new technologies how to
do mine closure without affecting the sub-soil quality of the land.

Arvindji has talked about captive mining, we are allowing everybody to participate in the auction. Captive mines are also allowed to participate in the
unregulated sector.

Mr. M. Murli Mohan of TDP had raised the issue of coal linkage of Vijayawada and for setting up UNPPs. I assure you that Andhra Pradesh and
Telangana have been committed 4000 MW each under the State Re-Organization Act. This Government stands committed to implement all the
promises under the State Re-Organization Act. I have already started the process in both the States and would urge you to help in getting the land
faster so that we can implement these projects.

Shri PSrinivas Reddy of YSR (CP) had raised the issue of Singreli and of CSR funds. I will certainly examine the matter. If you have any suggestions,
I will welcome those suggestions about how those funds could be put to good use in the local area.
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SHRI DEEPENDER SINGH HOQDA: Sir, I want to put it on record....( Interruptions)
HON. DEPUTY-SPEAKER: Hon. Minister, please address the Chair.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): The issue that I had raised in the beginning at the time of introduction of the Bill, and subsequently,
yesterday also I repeated the same thing. I am not convinced. Mr. Piyush Goyal, who is a good friend of mine, as a Minister is playing a different role
in this House, and also outside. I would just remind him. Three of us had traveled to Stanford University some years ago. In that university, he was
propounding the Gujarat model of development; I was asked to deliberate on the Odisha model of development; and Mr. N.K. Singh, the former
Member of Rajya Sabha was asked to explain what was the Bihar model of development. I am just reminding him what he had said then. Please
remember, I am not going to explain what he had said there. But here I am just mentioning what our Odisha model of development is.

Around 58 industries in Odisha have a total installed captive power generation capacity of more than 7,500 MW with an approximate annual
coal requirement of more than 50,000 MT. Of this, 13 larger industrial units with captive power plants of more than 100 MW alone account for 5,000
MW capacity. These industries will be at great disadvantage due to non-earmarking of adequate number of coal blocks to meet their captive
requirements. Whatever you have said, and you want to convince me, will you be convinced if you would be sitting here, if this is the case? You are
throttling the neck of development of Odisha. Already industries are there; we have called them; made MoUs with them; they have set up industries
with this belief that they will get coal blocks. That was the law then. But then the law is changed because of the Supreme Court's order, because of
some bungling that happened during that period. Are you not here as a Minister to help them out? That is the concern of our State Government, and
our party.

Secondly, this is a technical subject, and you would love understanding the technical nuances of this issue. Compare a steel plant, and a
power plant-based on coal block of 200 MT. Coal block can support a 1,000 MW of power plant which requires Rs.6,000 crore of investment and will
pravide employment maximum up to 1,000 people. Compared to this, a 200 metric tonne coal block can support a 200 million tonne steel plant and
generate 1000 MW of captive power with a total investment of around Rs. 25,000 crore. What is your priority? In case of QOdisha, in case of
Jharkhand, in case of Chhattisgarh ...(Interruptions)

HON. DEPUTY SPEAKER: He has moved the Resolution. He is supposed to speak for 10 minutes. I can allow that. He is speaking on his Resolution.
...(Interruptions)

SHRI BHARTRUHARI MAHTAB: A steel plant provides fifteen times employment and four to five times investment. I would like to understand; you
are a good friend of mine. I expect you are a good friend of Odisha also.

I would also like to mention here the third point.
HON. DEPUTY SPEAKER: Kindly be brief.

SHRI BHARTRUHARI MAHTAB: Yes, Sir. I am not actually debating the issue. Already a lot of issues have come up. But these are the issues which
need to be addressed. If you do not address them here, you will face the music in Rajya Sabha. The same thing will be repeated there. If you have a
point of view, at least our Members in Rajya Sabha will be convinced.

This Bill provides for generation of power including the generation of power for captive use in the "specified end-use" of coal blocks. In Clause 3 (V),
"specified end-use" means any of the following end-uses and the expression "specified end user” shall with its grammatical variations be construed
accordingly: (i) production of iron and steel; (ii) generation of power including the generation of power for captive use.

In the earlier debate, when Mr. Satpathy had participated in the month of December, he had objected to the washeries. 'Washing of coal obtained
from a mine' that is still there. You had assured last time that it will be deleted. ...(Inferruptions)

HON. DEPUTY SPEAKER: Please try to be very brief.

SHRI BHARTRUHARI MAHTAB: In the ongoing auction, captive power has been excluded from power by an executive action in the tender condition.
It is there in the Bill, but in an executive order, in the tender process you have deleted it. It is against the provision of the Bill and the Ordinance.

I am not going to suggest anything here, but it is for your consideration. You are denying a specific group of industries from participating in auction.
Whom does it help? That is why, as Deepender ji said, it is discretionary. The other day I said it is a subjective decision. You talk of a Technical
Committee. He has already explained; I am not going to go into that detail. But, please tell us whether the four biddings are not being investigated.



You talk of transparency. Are you not investigating those four bids? Please tell us.
HON. DEPUTY SPEAKER: Please wind up. Do not make a lengthy speech.
...(Interruptions)

SHRI BHARTRUHARI MAHTAB: Is it foolproof? This demonstrates that it is not foolproof. The anxiety in which you are pushing this Bill, this
Ordinance, it is not foolproof. Make it foolproof.

The third point is this. What did the Delhi High Court Judgement say and whether three blocks 3sgier 31w f&en 2 ? 3 a8l dish st uféeres Silar 3 &)
Sincerely, Sir, Mr. Piyush Goyal, as a person is a good friend of mine.
HON. DEPUTY SPEAKER: He is a friend of everyone. Anyone who catches hold of coala€|

...(Interryptions)

SHRI MALLIKARJUN KHARGE : Mahtab ji, how many times you can tell that you are a good friend of him? ...(Interruptions)
HON. DEPUTY SPEAKER: Please, let him speak.
...(Interruptions)
SHRI BHARTRUHARI MAHTAB: Mr. Kharge got a bit impatient. Please wait for the second line that is coming.
... Interruptions)
HON. DEPUTY SPEAKER: Mr. Mahtab, please wind up.

...(Interruptions)

SHRI BHARTRUHARI MAHTAB: A friend of mine, if he catches coal — I am worried — because his hand will be soiled. It will be blackened. You are
the Minister for Energy. But it will give a shock. The concern here is, do not soil your hands. In another two, three or six years' time, let nobody
sitting in this side will say: "It is during Mr. Piyush Goyal's time, this mismanagement has happened or this deregulation has happened.”

SHRI PIYUSH GOYAL: I must thank my very good friend for giving me this very timely advice. But I have the confidence that every decision that I
take under the leadership of our hon. Prime Minister Shri Modi is honest and transparent. It is in public domain not because you found out from C&AG
or from some investigative reporter but because I choose to put it in public domain. Every decision of the Ministry is put on the website. The auction
was also on the website minute-by-minute.

Sir, these 58 units that he has alluded to are in Odisha. All of them have certain requirements. They can bid for these mines. You are saying that
there are 58 power plants of 7000 megawatt. So, we have given so much more coal for the power sector that they can form JVs and can bid for coal
blocks. Sadly, and actually happily for them, Odisha has very large coal mines. There were a very few which were for non-regulated sector because
of which we have gone by a defined criterion. If I did not have a defined criterion, =t an2iu et stz 2 ¥t : et & awg Ricn woft usdl) Afver dizr awrer
A &, ol Zwiger aysdifyen 3 Edroraar wirdt gt fven €, 7781 3t @1 fiar ol &, iora ordt & 38t o w1 3 2@ & [ g difber fépar adids A & o & s v douett
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forscft arz oft f&em e aiiz anft [z aleaien & It is because this is already there in the Original Act and, therefore, the end uses have not been changed from
the Original Act and they continue. But we do not plan to give even one mine, specifically for end use washing of coal.
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HON. DEPUTY SPEAKER: Mr. Mahtab, are you insisting on moving your Statutory Resolution?
SHRI BHARTRUHARI MAHTAB: I will wait for another six years' time.

HON. DEPUTY SPEAKER: Are you withdrawing your Resolution?

...(Interryptions)



SHRI BHARTRUHARI MAHTAB : Sir, I am withdrawing my Statutory Resolution.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Thank you.

HON. DEPUTY-SPEAKER: Has the hon. Member leave of the House to withdraw his Statutory Resolution?

The Statutory Resolution was, by leave, withdrawn.

HON. DEPUTY SPEAKER: The question is:
"That the Bill to provide for allocation of coal mines and vesting of the right, title and interest in and over the land and mine
infrastructure together with mining leases to successful bidders and allottees with a view to ensure continuity in coal mining operations

and production of coal, and for promoting optimum utilisation of coal resources consistent with the requirement of the country in
national interest and for matters connected therewith or incidental thereto, be taken into consideration.”

The motion was adopted.

HON. DEPUTY-SPEAKER: The House will now take up clause by clause consideration of the Bill.
The question is:
"That clauses 2 and 3 stand part of the Bill."
The motion was adopted.

Clauses 2 and 3 were added to the Bill.

Clause 4 Eligibility to participate in auction

and payment of fees

HON. DEPUTY SPEAKER: Shri Md. Badaruddoza Khan, are you moving amendment Nos. 1,2,3 and 4?
SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Yes, Sir.

HON. DEPUTY SPEAKER: After moving your amendments, you just make only one or two points, and do not take too much time.
SHRI MD. BADARUDDOZA KHAN: T beg to move:

"Page 4, line 23, omit "either"." (1)

"Page 4, line 23 and 24, omit "sale or for any other purpose,"." (2)

"Page 4, line 30,&4€"
after"coal mining operations”

insert "for own consumption for specified end use"." (3)

"Page 4, line 35,3€"
after"whose application".

insert "for coal-blocks for specified end-use"." (4)
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HON. DEPUTY SPEAKER: I shall now put amendment Nos. 1,2,3 and 4 to clause 4 moved by Shri Md. Badaruddoza Khan to the vote of the House.
SHRI MD. BADARUDDOZA KHAN : Sir, I want Division.
HON. DEPUTY SPEAKER: Let the Lobbies be cleareda€”
15.00 hrs
HON. DEPUTY-SPEAKER: Now, the Lobbies have been cleared.

ANNOUNCEMENT RE: AUTOMATIC VOTE

RECORDING SYSTEM

HON. DEPUTY-SPEAKER: I would request all the Members to take their seats.
Secretary-General to read about the operation of Automatic Vote Recording System.
Kind attention of the hon. Members is invited to the following points in the operation of the Automatic Vote Recording System.

SECRETARY-GENERAL: Kind attention of the hon. Members is invited to the following points in the operation of the Automatic Vote Recording
System:-

1. Before a Division starts, every hon. Member should occupy his or her own seat and operate the system from that seat only.

2. When the hon. Speaker says "Now Division", the Secretary-General will activate the voting button whereupon '"RED BULBS" above display
boards on both sides of the hon. Speaker's Chair will glow and a GONG sound will be heard simultaneously.

3. For Voting, hon. Members may please press the following two buttons simultaneously "ONLY" after the sound of the GONG and I repeat
only after the sound of the first GONG.

Red "WOTE" button in front of every hon. Member on the Head phone plate
and
any one of the following buttons fixed on the top of desk of seat:

Ayes : Green Colour
Noes : . Red Colour
Abstain : Yellow Colour

4. Itis essential to keep both the buttons pressed till the second GONG is heard and the Red BULBS above plasma display are "OFF".

5. Hon. Members may please note that their votes will not be registered:

(i)  If buttons are kept pressed before the first GONG.
(i)  Both buttons are not kept simultaneously pressed till second GONG.

6. Hon. Members can actually "SEE" their vote on the display boards installed on either side of hon. Speaker's Chair.
7. Incase, the vote is not registered, the Members may call for voting through slips.
...(Interruptions)
SHRI PIYUSH GOYAL: Sir, he has moved his Amendment No. 2 only.
HON. DEPUTY-SPEAKER: It has already been announced that he is moving all his amendments. Leave it to me.
...(Interruptions)
HON. DEPUTY SPEAKER: I shall now put amendment Nos. 1 to 4 to the vote of the House.
SHRI MD. BADARUDDOZA KHAN : I want Division.

HON. DEPUTY SPEAKER: No, you have not asked for Division at the appropriate time.

...(Interruptions)



HON. DEPUTY SPEAKER: When I was calling the voting, as soon as I read Ayes or Noes, you should have asked immediately for Division. You have
not said anything.

...(Interryptions)

HON. DEPUTY SPEAKER: First you asked for Division. For that, lobbies were cleared. After clearing the lobbies, I once again read the Ayes and
Noes. At that time, you should have asked for Division. That is the procedure.

... Interruptions)

HON. DEPUTY SPEAKER: I have no objection. Once again I am reading. If you are very particular for Division, I am again allowing.
I shall now put amendment Nos. 1, 2, 3 and 4 to the vote of this House. The lobbies have already been cleared.

The question is:

"Page 4, line 23, omit "either"."

"Page 4, lines 23 and 24, omit "sale or for any other purpose,"."

"Page 4, line 30,-
after"coal mining operations”

insert "for own consumption for specified end use"."

Page 4, line 35,-

after"whose application”

insert "for coal-blocks for specified end-use ".

The Lok Sabha divided:
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ABSTAIN
Nil

HON. DEPUTY SPEAKER: Subject to correction#, the result of the Division is:

Ayes: 023
Noes: 190
The motion was negatived.
HON. DEPUTY SPEAKER: The question is:
"That clause 4 stand part of the Bill."
The motion was adopted.
Clause 4 was added to the Bill.

Clauses 5 and 6 Allotment of mines to Government
Companies and Central Government

to act through nominated authority

HON. DEPUTY SPEAKER: Shri Md. Badaruddoza, are you moving amendment Nos. 5 and 6 of Clause 5?
SHRI MD. BADARUDDOZA KHAN: No, Sir, I am not moving my amendments.
HON. DEPUTY SPEAKER: Shri Sankar Prasad Datta, are you moving amendment Nos. 5 and 67

SHRI SANKAR PRASAD DATTA (TRIPURA WEST): No, I was moving earlier but as the Members have requested me not to move, so I am not
moving.



HON. DEPUTY SPEAKER: The question is:

"That clauses 5 and 6 stand part of the Bill."

The motion was adopted.

Clauses 5 and 6 were added to the Bill,

Clause 7 Power to classify certain Schedule-I

coal mines by Central Government

HON. DEPUTY SPEAKER: Shri Mahtab, are you moving amendment Nos. 19 and 20 to Clause 7?
SHRI BHARTRUHARI MAHTAB (CUTTACK): I beg to move:
"Page 6, afterline 10, insert—

"Provided that the Central Government shall not make any such classification without the concurrence of the Government of the State
wherein such mines are located."." (19)

"Page 6, afterline 12, insert—

"Provided that the Central Government shall not make any such modification without the concurrence of the Government of the State
wherein such mines are located."." (20)

I am requesting you to consult with the concerned coal bearing State when you are determining what will be in a regulated sector and what will be
in a non-regulated sector. Personally, you may be interacting with the Government.

But this should be in the law because in future, it is not that you will be continuing in this Ministry but somebody else will come.
HON. DEPUTY SPEAKER: I shall now put amendment nos. 19 and 20 to Clause 7 moved by Shri Bhartruhari Mahtab to the vote of the House.
The amendments were put and negatived.
HON. DEPUTY SPEAKER: The question is:
"That Clause 7 stand part of the Bill."
The motion was adopted,

Clause7 was added to the Bill.

Clause 8 Nominated authority to issue
vesting order or allotment order
HON. DEPUTY SPEAKER: Shri Badaruddoza Khan, are you moving amendment Nos. 7 and 8?
SHRI MD. BADARUDDOZA KHAN: Yes, Sir. I am moving. I beg to move:

"Page 6, line 25,-

after "State Government"

insert "only for own consumption for specified end use"."

)

"Page 7, afterline 14, insert-

"(13) The successful bidder or allottee will mine coal from the block allotted to him only for own consumption for specified end use as
laid down in the Mines and Minerals (Development and Regulation) Act, 1957 and not for any other purpose."." (8)



HON. DEPUTY SPEAKER: I shall now put amendment Nos. 7 and 8 to Clause 8 moved by Shri Badaruddoza Khan to the vote of the House.
The amendments were put and negatived.
HON. DEPUTY SPEAKER: The question is:
"That clauses 8 to 13 stand part of the Bill."
The motion was adopted.

Clauses 8 to 13 were added to the Bill.

Clause 14 Liabilities of prior allottees
HON. DEPUTY SPEAKER: Shri. Badaruddoza Khan to move amendment No.9. Are you moving?
SHRI MD. BADARUDDOZA KHAN: Yes, Sir. I am moving. I beg to move:
"Page 9, lines 14 and 15,—

for"(a) no claim for wages, bonus, royalty, rate, rent, taxes, provident fund, pension, gratuity or"

substitute "(a) no claim for royalty, rate, rent, taxes or"." (9)
HON. DEPUTY SPEAKER: I shall now put amendment no. 9 to Clause 14 moved by Shri Badaruddoza Khan to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY SPEAKER: The question is:
"That clauses 14 to 19 stand part of the Bill."
The motion was adopted.
Jlauses 14 to 19 were added to the Bill.
Clause 20 Power of Central Government to
approve certain arrangements
HON. DEPUTY SPEAKER: Shri Badaruddoza Khan, are you moving amendment No.10?
SHRI MD. BADARUDDOZA KHAN: Yes, Sir. I am moving. I beg to move:

"Page 11, afterline 31, insert-

" (3) A successful bidder or allottee shall be obliged to continue engaging the workers and employees already working in the allotted

mine either as direct appointee of the prior allottee or through contractor or otherwise.

(4) Wages, other benefits and service conditions of the workers and employees deployed in the allotted coal mine, either directly or
through contractor, by the successful allottee will be governed by wages, benefits and service conditions stipulated under the National

Coal Wage Agreement-IX dated 315t January, 2012 and as revised periodically from time to time."." (10)

HON. DEPUTY SPEAKER: I shall now put amendment No. 10 to Clause 20 moved by Shri Badaruddoza Khan to the vote of the House.
The amendment was put and negatived.

HON. DEPUTY SPEAKER: The question is:



"That Clauses 20 to 33 stand part of the Bill."
The motion was adopted.
Jlauses 20 to 33 were added to the Bill.
Schedule I, Schedule IT and Schedule III were added to the Bill
Schedule IV
HON. DEPUTY SPEAKER: Shri Badaruddoza Khan, are you moving amendment Nos. 11, 12, 13, 14, 15 and 16.

SHRI MD. BADARUDDOZA KHAN : Yes, Sir. I am moving my amendments. I beg to move:

"Page 25, for lines 17 to 19, substitute—

"may carry on coal mining operations in India in any form for own consumption only for specified end use and not for any other purpose,
with the prospecting license or mining lease, as the case may be.".” (11)

"Page 25, for line, 27 and 28, substitute—

"which in the opinion of that Government may be necessary for the purpose of coal mining for specified end use and not for any other
purpose"." (12)

"Page 25, lines 35 and 36,—

for "including mining for sale by a company under sub-section (2) of section 3A"

substitute "for own consumption for specified end use™ (13)

“Page 25, omit lines 40 and 41." (14)

"Page 26, omitlines 1 to 37" (15)

"Page 26, forlines 40 to 43, substitute—

"(d) the terms and conditions of auction by competitive bidding, the details of mines and their location, the minimum size of such mines
and such other conditions which may be necessary for the purpose of coal mining operations for own consumption for specified end use
and not for any other purpose under section 11A of the principal Act"." (16)

HON. DEPUTY SPEAKER: I shall now put amendment Nos. 11, 12, 13, 14, 15, and 16 to Schedule IV moved by Shri Badaruddoza Khan to the vote of
the House.

The amendments were put and negatived,
HON. DEPUTY SPEAKER: Shri Vincent H. Pala, are you moving amendment No.18?
SHRI VINCENT H. PALA (SHILLONG): Sir, I am moving my amendment. I beg to move:

"Page 25, line 10,—

for "such other conditions,",

substitute "such other conditions including the condition of inapplicability of Central Acts, Rules, Regulations and Policies etc.,
concerning coal to the tribal areas specified in the Sixth Schedule to the Constitution of India."." (18)



Meghalaya is one of the coldest places in India. In summey, it is full of rain for six months. In winter, it is up to minus 4 degree centigrade. So,
everybody has a mine in their backyard and they need it in summer and they need it in winter. This is a small area. So, I would request the Minister
to accept this amendment.

HON. DEPUTY SPEAKER: I shall now put amendment No. 18 to Schedule IV moved by Shri Vincent H. Pala to the vote of the House.
The amendment was put and negatived,
HON. DEPUTY SPEAKER: The question is:
"That Schedule IV stand part of the Bill."
The motion was adopted.
Schedule IV was added to the Bill.
Clause 1 Short title, extent and commencement
HON. DEPUTY SPEAKER: Shri Vincent H. Pala, are you moving amendment No.17?
SHRI VINCENT H. PALA : Sir, I am moving my amendment. I beg to move:
"Page 2, line 5,--
for"It extends to the whole of India.",

substitute "It extends to the whole of India except the tribal areas mentioned in the Sixth Schedule to the Constitution of India."."
(17)

Another thing is that the Sixth Schedule area is a very small area. That is only present in Assam, Meghalaya and Tripura. So, the land tenure system,
since the British time, is totally different from the rest of India. It is a small amendment. Because of this we have a big problem now. Lakhs of
people are unemployed because of the ban of coal mining by the NGT. So, I would request the Minister to accept this amendment.

HON. DEPUTY SPEAKER: I shall now put amendment No. 17 to Clause 1 moved by Shri Vincent H. Pala to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY SPEAKER: The question is:
"That Clause 1, Enacting Formula, Preamble and the Long Title stand part of the Bill."
The motion was adopted.

Clause 1, Enacting Formula, Preamble and the Long Title were added to the Bill.

HON. DEPUTY SPEAKER: The Minister may now move that the Bill be passed.
SHRI PIYUSH GOYAL: Sir, I beg to move:

"That the Bill be passed."

HON. DEPUTY SPEAKER: The question is:

"That the Bill be passed.”

The motion was adopted.






